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MR. DEPUTY-SPEAKER : How
much time would the hon, Minister take ?

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAOQ) : I would take about 7 to 8 minutes.

MR. DEPUTY-SPEAKER : In that
case, | would accommodate one or two
Members and give two minutes to each.

ot 7q fawd : g7 A9 B DA
faaz ay fifad

MR. DEPUTY-SPEAKER : The hon.
Member had himself taken 15 minutes. So,
how is it possible to accommodate many
Members now ? I shall have to comclude
this debate at 630 p.m,

Motion moved :

“This House recommends that the
following amendment be made in the
Ministers’ Residences (Amendmeat)
Rules, 1967, published in the Gazette
of India by Notificatlon No. G. 8. R.
1801, datgd the 9th December, 1967 ang
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laid on the Table on the 13th February,
1968, namely :—

for rule 2, the following be substituted,
namely :—

‘2. In the Ministers' Residences Rules,
1962, for rule 8, the following be
substituted, namely : —

“8. There shall be no discrimina-
tion in the matter of ameni-
ties provided in these Rules
between any Ministers who
are Members of the
Cabinet.”."."”

SHRI K. ANIRUDHAN (Chirayinkil) :
This discussion has arisen because of the
differences between the salaries and allow-
ances and amepities of Ministers including
the Cabinet Ministers. 1 am not very
much worried about the salaries and
allowances that they receive and the
rules comnected with that matter. Shri
Madbu Limayeé has explained the matter,
that in  our country our ordinary
man's income is such that there is an
ocean of difference and disparity between
the people and the Ministers, Even after
20 years of independence, this disparity and
differences are more and more expanding.
Even in th2 ranks of the Cabinet Ministers,
there is disparity and discriminations.

Even after drawing such huge salaries
abd allowsnces and enjoying the comforts
and luxuries, every week we read in the
newspapers that our Ministers, Ministers of
State and Deputy Ministers fly abroad—1
do not know for what purpose. We are
not aware of what they are doing abroad
or what they did abroad. They are spend-
ing exceedingly glorious nights in might-
clubs and bars abroad. Because they may
not bave enough comforts here. Let them
enjoy it. Often when they come back,
they, these Ministers who here are advocat-
ing kbadi, gram udyog, austerity and econo-
my measures, bring back with them all
kinds of luxury foreign-made goods like
costly tape-records, cameras and other
items cbeating our customs officers and
tax officers. When they speak of austerity,
economy measures, they should be prepar-
ed to set an example in it themselves.
Otherwise, all this talk is mere hypocrisy
and show. So, ] join with the feeling of
Shii Madhu Limaye and support Lhe
motion.

(Amdr.) Rules (M) 2294
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SHRI K. ANIRUDHAN : What about
amenities for the common tax-payer, for
the Harijans and other poor people of our
country 7

SHRI SHEO NARAIN : 1 say they
are only playing a political game. The
amenities given to our Ministers are too
low and there should not be a reduction.
What they are getting, they should continue
1o get. So 1 oppose this demand.

st waremm v (et mwv)
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@ gfewd 7 @ AT q@ qw Wy
¥ T F WA A FT ;I AR T
7z fearie dva Y g% smam sife
Iay Nt ®wTT qid @ef ) AfeT TAT
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SHRI SRINIBAS MISRA : Although
I support the motio) 1 should like to state
that there is a sort of principle of parity
in Finance with the salary and perquisites
of the ministers a< compared 10 the other
civil servants. It is kept at u higher level
than the civil servants. This principle is
followed in Framce where it is said the
civil servents are the most efficient. In
our country, with its present finances at
the present juncture it is inopportune to
have a Deputy Prime Minister without
whom we were mapaging our affairs for
the last twenty years since the Constitution
came into force ; it had been done as a
result of some pulls, checks and balances. -
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SHRI SHEO NARAIN : It is only
the name What objection have you got
for it ?

SHRI SRINIBAS MISRA : He has
10 be given facilities like the Prime Minister.
That appears objectionable. Because of
your internal party conflicts and for some
checks and balances, you want to have a
Deputy Prime Minister and want to spend
mony on him from the Consolidated Fund
of India, That is why [ support the
molion of Mr. Limaye.

ot Ao o yWYW (wWATETE)
A WEIEW, AMANT §IEd Wy
fomr fafreed @4 & aX § &1
e Ay & & 99 &1 g 79 & fag
YT ZATE | SR WO A ¥ e
# @ oy ¥zw o ag s A @
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& wea< & 99 & AT A F4O7 FTFA
T8 g agife 9 &Y agw W few-
feét, Rew w1 gawt W) ) ¥ wEW
#1 §4T9 TWT AT 2 AR @ w6
wa I f 1A A odE ar S
gwf grar & & swwar g 60 A &
SqERT 39 & ' AR fawifE
wiwiiz qx &< gar ¢ 1 xafae g gar
fs ur fafazex M Wi nen -
T A S 9T A @@l AT @ Ag US
star 1, gAY al oT aew § A Aw
& WL AR T & H FH AT A
uFwaT A g W H 39 ¥ fadw W
78l g | Afew agi ®9 &1 wis v W
ag 9 Wgw w7 § & gawar g sw
¥ #ré omifyga 7 § «x fafres,
wTen fafrex @ SiEdT § ik ofe-
A & awafras ol {"rvﬂf‘?b*

THE MINISTER OF WORKS, HOUS-
ING AND SUPPLY (SHRI JAGANATH
RAOQO) ; Mr, Deputy-Speaker, Sir, my
friend Shri Madbu Limaye's motion isa
limited one. It reads thus :

“*There shall be no discrimination in
the matter of amenities provided in
these Rules between any Ministers who
are Members of the Cabinet..."”

It is a limited one. But in his speech
he hus traversed a wider compass, He has
questioned the very basis of the ministers’
salaries and allowances and he has also
brought in secialism any sociulist pattern
pf society which we are trying to establish
in our country,

This Act was passed in 1952, relating to
the Ministers” Saluries and Allowances.
There was a proviso in the rule, rule 8,
which says that “nothing in the rules shall
apply to the residence of the Prime Minis-
ter.” The office of Deputy Prime Minister
has come up in the last one and a half
years. Previously, in 1950, when the late
Sardar Patel was alive, he was the Deputy
Prime Minisier when Panditji was the
Prime Minister. But then the Act was
not there. Because the Act is there we
have had to bring in a rule which would
also exempt the office of the Deputy Prime
Minister. The Prime Minister and the
Deputy Prime Minister occupy a unique
position. - They cannot be compared on the
same level as other ministers, because of
the responsibilities and the duties they have
to discharge. That is why an inherent
distinction is glso made between the Cabi-
net Ministers, in the matter of-pay, allow=
ances, the iype of residence they are entitled
to, and Ministers of State and the Deputy
Ministers. Therefore, there is bound to be
a distinction in any class of society, either
in the Government or in any undertaking.
But to compare that the expenditure of
ministers should be only in the proportion
of one to 10, I am afraid, is not a feasible
thing, nor can we compare the conditions
prevailing in this country with those in
Britain or France. Shri Srinibas Misra
referred to it and said that the salaries of
ministers are much more in France than
those of civil servants. But in India, the
sepiormost 1CS officer gets Rs. 4,000 a

month,
cod
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SHRI JAGANATH RAO : He said
that. Therefore, thereis no question of
compariog as to what a civil servant should
get and what a minister should get. What
is being given is just to ses that the minis-
ter gets some salary and allowance so that
he can make both ends meet honourably.
As suggested by them no minister should
go out of the way. For the prequlsites
that are enjoyed by the ministers, they pay
income-tax ; not that they are free : we are
not immune from payment of income-tax.
We pay incomre-tax on perquisites

SHRI KANWAR LAL GUPTA © Not
on amenities and facilities.

SHRI JAGANATH RAO : We are
paying on amenities and cars and every-
thing. (Inferruption). Therefore, we should
pot bring in socialism when we talk of this.

oft 7 ford W T wER &
fis T At ¥ Wrofaew Y qm @ w5
T &9 1 oY 7aww 4g gAT fF Ww
wTg g & FErAaE fraw w0 W
o AEY AT A E wIA )

MR. DEPUTY-SPEAKER : The scope
of the motion is very limited.

SHRI JAGANATH RAO : As | said
at the outset, the scope of the motion is
very limited. According to the motion
there should be no discrimination between
Cabinet Ministers and the Prime Minister
and the Deputy Prime Minister, but the
Members who took part in the debate have
questioned the very basis of ministers'
salaries and allowances. That is what I
am saying.

It is also said that because we are a
poor country aond because we want to
develop a socialistic pattern of society ihe
disparity between the poor and the rich
should mot be so wide. That is what he
said. But the disparities are inherent in
‘our economy. They vannot be removed in
a day.

MAY 6, 1968 C.S5.1.R. nqulry Comm (s1) %280

st g foed : oo ®oarE gu
21 g @) 7 AT 77 wEwEAC T
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SHRI JAGANATH RAO : The dis-
parity can be removed only by bringing the
poor to the level of the rich and not by
pulling down the rich. Therefore, there is
no basis in the argument of the hon.
Member. | oppose the motion. I support
my sland and not his motion.

MR. DEPUTY-SPEAKER I shall
now put Shri Madhu Limaye’s motion to
the vote. The question is :

“This House recommends that the
following amendment be made in the
Minpisters’ Residences (Amendment)
Rudes, 1967, published in the Gazette
of India by Notification No. G. §. R.
1801, dated the 9th December, 1967 and
laid on the Table on the 13th February,
1968, namely : —
for rule 2, the following be substituted
namely :—

‘2. Im the Ministers" Residences Rules,
1962, for rule 8, the following be
substituted, namely :

“8. There shall be no discrimina-
tion in the matter of amen-
ities provided in these Rutes
belween apy Ministers who
are Members of the Cabi-
pet.” ' "

The motion was negatived

319 s,

STATEMENT RE : COMMITTEE
OF INQUIRY ON C.S.1R.

THE MINISTER OF EDUCATION
(DR. TRIGUNA SEN) : In the course of
a discussion in the Rajya Sabha on 28th
March, 1968 on the affairs of the Council
of Sciemdific and Industrial Reseanch, 1
stated that a committee consisting Members
of Parliament, scientific experts and dther
ominent persons will be appointed to
coquire into the overall functioning of the
Council and suggest ways and means o
improvieg it. .

Accordiagly, the Prinxe Minister in
terms of Article 57 of the Rules and Re-



